
I ' 

,. . 

• 

_} 

• 

• 

·. 

• 

CENTRAL ArM INISTRAT :WE TRIBLNAL 

ALLAHAAAD BCNOI, ALLAHABAD 

OPEN COURT 

ORIGINAL APPLICATICX\J NO. 1426 OF 1992 

Allahaba d, this the 22nd day of July. 1999. 
, 

CORAM : Hon'ble Mr. S.Dayal, Member(A) 
Hon'ble Mr .S.K.Agrawa l, Member(J) 

B .K .Sharma, 
s/o. Shri V. B .Sharma, 
Hindi Trans lat or, 
Nuclear Pover Corporation, Na rora 

••••..• App lie ant 

(BY Shri Arvind Kumar, Advocate) 

Versus 

1. Union of India, 
(Through its Chief Secretary), 

Ministr y of AtQnic Energy, 
New Delhi. 

2. Ma na ging Director, 
Nuclear Po'Jl.€r Corporation, 
1 6th Flo or 8. 2oth Floor , 
Tower-I, World Trade Centre, 
Cuffe Parada, 8Qnbay-4CO C'C5 

3. The Chief Administrative Officer, 
NAPP Plant Site, 
P .o. NAPP, Distt. Bulandshahar. 

4. Dinesh Kt.mar, L.o.c. 

5~ Tikam Singh, L.o.c . 
Both of Narora Atomic 
NAPP Plant Site, 
F.O. NAPP, Distt. Bulandshahar • 

• . • • • • • • Respondents 

(BY Shri C.S.Singh, Advocate) 

0 R D E R (Open Court) 

(By Hon 'b le ~'1:- • S • Day a 1, Member (A) ) 

Learned counsel 

order of this Tribunal in original 



• 

• 

-

II 

• 

- 2 -

dated 15-12- 98 . By this order it has been held 

that Nuc l ear Power Corporation has not been notified 

as one of the Or ganisations under Section 14 (2) of 

Actninistrat ive Tribunal Act which may confer juris­

diction of this Tribunal to dec ide the case. The 

relief asked for by the applic ant in this original 

application is from Nuclear P~1er Corporation who 

are arrayed i n this application as respondent No.2 & 3. 

The rnatt er, there fore, does not fa 11 with in our 

jurisdict ion and is dismissed for want of jurisdiction. 

MEMBcR(A) 

satya/ 


